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BEFORE THE NATIONAL GREEN TRIBUNAL

SITTING AT NEW DELHI
MEMORANDUM OF APPLICATION
(Under Sec. 14 read with Sec. 15 of the National Green Tribunal
Act, 2010)
ORIGINAL APPLICATION NO. 427 OF 2025

AmeelKhan . APPLICANT
VERSUS

State of Uttar Pradesh and others ... RESPONDENTS

REPLY TO THE ORIGINAL APPLICATION FILED BY THE
APPLICANT ON BEHALF OF THE RESPONDENT NO. 15

MOST RESPECTFULLY SHOWETH:

The applicant above named most respectfully showeth as
under:-

1. That the applicant has filed the instant Original Application
challenging the District Survey Report Saharanpur which
has been approved by SEIAA, U.P. on 24.05.2024. The
applicant has also challenged the auction notices dated
28.02.2025, 26.05.2025, 05.06.2025 and 07.08.2025
issued by respondent no. 3 i.e. District Magistrate,
Saharanpur and the subsequent Letter of Intents (LOISs)

issued to the highest bidders i.e. respondent no. 7 to 17
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(including the answering respondents), along with the
replenishment study of the year 2024 conducted by Sub
Divisional Committee of District Saharanpur and with other
reliefs.

That after going through the contents of paragraphs of the
original application the answering respondent submits as
under:

In exercise of powers under Section 3 (1) and 3(2) (v) of
the Environmental Protection Act, 1986 read with Rule 5
(3) of the Environment Protection Rules, 1986, an
Environmental Impact Assessment Notification dated
14.09.2006 (hereinafter referred to as the EIA Notification
dated 14.09.2006 in short) was published, under which it
was provided that prior Environmental Clearance was
mandatory to be obtained before starting any mining
activity, both for major and minor minerals.

The matter regarding contiguous blocks, area less than 5
hectare recharge and replenishment etc., in respect of river
bed mineral, was a matter of consideration before the
Hon’ble Supreme Court and the Hon’ble Supreme Court in
the case of Deepak Kumar v State of Haryana, as

reported in (2012) 4 SCC 629, has held that all mining



leases irrespective of its size will have to obtain prior
Environmental Clearance Certificate.
The MoEF&CC vide EIA Notification dated 15.01.2016
made certain amendments in the EIA Notification dated
14.09.2006 and after sub-para 7(ii), para 7(iii) was inserted
which now statutorily provides for preparation of District
Survey Report for sand mining or riverbed mining and
mining of other Minor minerals.
It is relevant to state here that para 7(iii) of the EIA
Notification 2016 requires preparation of the District Survey
Report (DSR) for sand, river bed or other minor minerals as
per the procedure prescribed in Appendix X of the said
Notification.
The Appendix X of the EIA Notification 2016
categorically states that the District Survey Report shall be
the basis of the application for environmental clearance.
Relevant portion of the Appendix X is reproduced herein
under for your kind perusal:
‘A Sub-Divisional Committee comprising of Sub-
Divisional ~ Magistrate,  Officers  from Irrigation
department, State Pollution Control Board or

Committee, Forest department, Geology or mining
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A4

officer shall visit each site for which environmental
clearance has been applied for and make
recommendation on suitability of site for mining or
prohibition thereof.

Methodology adopted for calculation of Mineral
Potential:

The mineral potential is calculated based on field
investigation and geology of the catchment area of the
river or streams. As per the site conditions and location,
depth of minable mineral is defined. The area for
removal of the mineral in a river or stream can be
decided depending on geo-morphology and other
factors, it can be 50% to 60 % of the area of a particular
river or stream. For example in some hill States mineral
constituents like boulders, river born Bajri, sand up to a
depth of one meter are considered as resource mineral.
Other constituents like clay and silt are excluded as
waste while calculating the mineral potential of particular
river or stream.

The District Survey Report shall be prepared for each
minor mineral in the district separately and its draft shall

be placed in the public domain by keeping its copy in



Collectorate and posting it on district's website for
twenty one days. The comments received shall be
considered and if found fit, shall be incorporated in the
final Report to be finalised within six months by the
DEIAA.
The District Survey Report shall form the basis for
application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be
updated once every five years”
Taking into consideration the order passed by the Hon’ble
Supreme Court in the case of Deepak Kumar (supra),
Ministry of Environment, Forest and Climate Change,
(hereinafter referred to MoEF&CC in short) framed and
issued The Sustainable Sand Management Guidelines
2016 (hereinafter referred to as the SSMG 2016 in short),
wherein recognizing the importance of conducting a
replenishment study it was specifically stated that river bed
sand mining should be based on measured annual
replenishment.
This Hon’ble Tribunal in Original Application No.
557/2017 in Anjani Kumar Versus State of U.P. and

others which was decided on 08.12.2017 held that the
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10.

11.

12.

District Survey Report is mandatorily to be prepared before
issuance of the advertisement for grant of mining leases.

The MoEF&CC issued EIA Notification dated 25.07.2018
amending the EIA Notification 14.09.2006 and 15.01.2016
amending para 7(ii)(a) titled as “. Procedure for
preparation of District Survey Report for sand Mining or
river bed” and “ll. Procedure for preparation of District
Survey Report of Minor Minerals other than sand Mining or
River Bed Mining.” True copy of the EIA Notification dated

25.07.2018 is filed herewith as Annexure No. 1.

Thereafter MOEF&CC issued Enforcement & Monitoring
Guidelines for Sand Mining 2020 (hereinafter referred to as
the EMGSM 2020 in short) in January 2020, so as to
ensure the compliance of sustainable sand mining
Management Guidelines, 2016.

In internal page 3 of the EMGSM-2020 is stated that the
existing SSMG-2016 and EMGSM-2020 shall be read and
implemented in sync with each and if there is any
ambiguity or variation between the two documents then the
provision made in EMGSM-2020 shall prevail. That further,

the same has been affirmed by this Hon’ble Tribunal in



13.

Original Application No. 23 of 2020 titled Pratap Goswami
v. State of Maharashtra Through its Chief Secretary.
The Para 4.1.1 of the EMGSM 2020 titled as “Preparation
of District Survey Report ” states the process and need of
District Survey Report. At internal page 15 of the EMGSM
2020 under the heading 4.1.1 titled “Preparation of District
Survey Report ” it is mentioned
“a) District Survey Report for sand mining shall be
prepared before the auction/e-auction/grant of the
mining lease/Letter of Intent (Lol) by Mining department
or department dealing the mining activity in respective
states.
b) The first step is to develop the inventory of the River
Bed Material and Other sand sources in the District. In
order to make the inventory of River Bed Material, a
detailed survey of the district needs to be carried out, to
identify the source of River Bed Material and alternative
source of sand (M-Sand). The source will include rivers,
de-siltation of reservoir/dams, Patta lands/Khatedari
Land, M-sand etc.
c) District Survey Report is to be prepared in such a way

that it not only identifies the mineral-bearing area but
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also define the mining and no mining zones considering
various environmental and social factors.

d) Identification of the source of Sand & M-Sand. The
sources may be from Rivers, Lakes, Ponds, Dams, De-
silting locations, Patta land/Khtedari lands. The details in
case of Rivers such as [name, length of river, type
(Perennial or Non-Perennial ), Villages, Tehsil, District],
in case of Lakes, Ponds, Dams, De-silting locations
[Name, owned/maintained by (State Govt./PSU), area,
Villages, Tehsil, District] in case of Patta land/Khtedari
lands [ Owner Name, Sy No, Area, Agricultural/Non-
Agricultural, Villages, Tehsil, District], in case of M-Sand
Plant [Owner Name, Sy No, Area, Quantity/Annum,
Villages, Tehsil, District], needs to be recorded as per
format given in Annexure-l.

e) Defining the sources of Sand/M-Sand in the district is
the next step for identification of the potential area of
deposition/aggradation wherein mining lease could be
granted. Detailed survey needs to be carried out for
quantification of minerals. The purpose of mining in the
river bed is for channelization of rivers so as to avoid the

possibility of flooding and to maintain the flow of the



rivers. For this, the entire river stretch needs to be
surveyed and original ground level (OGL) to be recorded
and area of aggradation/deposition needs to be
ascertained by comparing the level difference between
the outside riverbed OGL and water level. Once the
area of aggradation/deposition are identified, then the
quantity of River Bed Material available needs to be
calculated. The next step is channelization of the river
bed and for this central 24th part of the river, width needs
to be identified on a map. Out of the %th part area,
where there is a deposition/aggradation of the material
needs to be identified. The remaining Vith area needs to
be kept as no mining zone for theprotection of banks.
The specific gravity of the material also needs to be
ascertained by analyzing the sample from a NABL
accredited lab. Thus, the quantity of material available in
metric ton needs to be calculated for mining and no
mining zone.

Note: As physical survey with conventional method is
time-consuming, use of unmanned aerial vehicle (UAV)

may be explored to carry out the survey and finalizing
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the original ground level and for developing a 3D model
of the area.

f) The permanent boundary pillars need to be erected
after identification of an area of aggradation and
deposition outside the bank of the river at a safe location
for future surveying. The distance between boundary
pillars on each side of the bank shall not be more than
100 meters.

g) Identifying the mining and no mining zone shall follow
with defining the area of sensitivity by ascertaining the
distance of the mining area from the protected area,
forest, bridges, important structures, habitation etc. and
based on the sensitivity the area needs to be defined in
sensitive and non-sensitive area.

h) Demand and supply of the Riverbed Material through
market survey needs to be carried out. In addition to this
future demand for the next 5 years also needs to be
considered.

i) It is suggested that as far as possible the sensitive
areas should be avoided for mining, unless local safety
condition arises. Such deviation shall be temporary &

shall not be a permanent feature.



11

J) The final area selected for the mining should be then
divided into mining lease as per the requirement of State
Government. It is suggested the mining lease area
should be so selected as to cover the entire deposition
area. Dividing a large area of deposition/aggradation
into smaller mining leases should be avoided as it leads
to loss of mineral and indirectly promote illegal mining.

k) Cluster situation shall be examined. A cluster is
formed when one mining lease of homogenous mineral
is within 500 meters of the other mining lease. In order
to reduce the cluster formation mining lease size should
be defined in such a way that distance between any two
clusters preferably should not be less than 2.5 Km.
Mining lease should be defined in such a way that the
total area of the mining leases in a cluster should not be
more than 10 Ha.

) The number of a contiguous cluster needs to be
ascertained. Contiguous cluster is formed when one
cluster is at a distance of 2.5 Km from the other cluster.
m) The mining outside the riverbed on Patta
land/Khatedari land be granted when there is possibility

of replenishment of material. In case, there is no
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replenishment then mining lease shall only be granted
when there is no riverbed mining possibility within 5 KM
of the Patta land/Khatedari land. For government
projects, mining could be allowed on Patta
land/Khatedari land but the mining should only be done
by the Government agency and material should not be
used for sale in the open market. Cluster situation as
mentioned in para k above is also applicable for the
mining in Patta land/Khatedari land.

n) The State Government should define the
transportation route from the mining lease considering
the maximum production from the mines as at this stage
the size of mining leases, their location, the quantity of
mineral that can be mined safely efc. is available with
the State Government. It is suggested that the
transportation route should be selected in such a way
that the movement of trucks/tippers/tractors from the
villages having habitation should be avoided. The
transportation route so selected should be verified by
the State Government for its carrying capacity. o)
Potential site for mining having its impact on the forest,

protected area, habitation, bridges etc, shall be avoided.
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For this, a sub-divisional committee may be formed
which after the site visit shall decide its suitability for
mining. The list of mining lease after the
recommendation of the Committee needs to be defined
in the following format given in as Annexure-Il. The Sub-
Divisional Committee after the site visit shall make a
recommendation on the site for its suitability of mining
and also records the reason for selecting the mining
lease in the Patta land. The details regarding cluster and
contiguous cluster needs to be provided as in Annexure-
Ill. The details of the transportation need to be provided
as in Annexure V.

p) Public consultation-The Comments of the various
stakeholders may be sought on the list of mining lease
to be auctioned. The State Government shall give an
advertisement in the local and national newspaper for
seeking comments of the general public on the list of
mining lease included in the DSR. The DSR should be
placed in the public domain for at least one month from
the date of publication of the advertisement for obtaining
comments of the general public. The comments so

received shall be placed before the sub-divisional
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14.

15.

14

committee for active consideration. The final list of sand
mining areas [leases to be granted on riverbed & Patta
land/Khatedari land, desiltation location
(ponds/lakes/dams), M-Sand Plants (alternate source of
sand)] after the public hearing needs to be defined in the
final DSR in the format as per Annexure-V. The details
regarding cluster and contiguous cluster needs to be
provided in Annexure-VI. The details of the
transportation need to be provided in Annexure-VIl.”
It is pertinent to mention here that at internal page 27 of the
Clause 5.0 of the EMGSM 2020 titled as “Replenishment
Study” specifically states that “It is assumed that the
riparian  habitat disturbance is minimum if the
replenishment is equal to excavation for a given stretch.
Therefore, to minimize the adverse impact arising out of
sand mining in a given river stretch, it is imperative to have
a study of replenishment of material during the defined
period.”
Subsequently, the Hon’ble Apex Court in State of Bihar
and others versus Pawan Kumar, as reported in (2022)2

Supreme Court Cases 348, has held the following:
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“16.1. The exercise of preparation of DSR for the purpose
of mining in the State of Bihar in all the districts shall be
undertaken afresh. The draft DSRs shall be prepared by
the Sub Divisional Committees consisting of the Sub
Divisional Magistrate, Officers from Irrigation Department,
State Pollution Control Board or Committee, Forest
Department, Geological or Mining Officer. The same shall
be prepared by undertaking site visits and also by using
modern technology. The draft DSRs shall be prepared
within a period of 6 weeks from the date of this order. After
the draft DSRs are prepared, the District Magistrate of the
district concerned shall forward the same for examination
and evaluation by SEAC. The same shall be examined by
SEAC within a period of 6 weeks and its report shall be
forwarded to SEIAA within the aforesaid period of 6 weeks
from the receipt of it. SEIAA will thereafter consider the
grant of approval to such DSRs within a period of 6 weeks
from the receipt thereon.

16.2. Needless to state that while preparing the DSRs and
the appraisal thereof by SEAC and SEIAA, it should be

ensured that strict adherence to the procedure and
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16.

17.

18.

19.

16

parameters laid down in the policy of January 2020 should
be followed.”

That in respect of DSR of District Saharanpur a Committee
comprising of Joint Director/Mines Officer, Saharanpur,
Public Works Department, Saharanpur, Executive
Engineer, Irrigation Unit, Saharanpur, Regional Officer,
Uttar Pradesh Pollution Control Board, Divisional Forest
Officer, Saharanpur and Additional District Magistrate
(Finance and Revenue), Saharanpur was constituted for
preparation of replenishment study vide Letter dated
02.05.2022.

The aforementioned committee held its meeting on
26.12.2022 regarding completion and assessment on pre
and post monsoon study of total 22 existing mining areas.
Further a Sub Divisional Committee for District Saharanpur
was constituted vide Letter dated 05.01.2023 for
preparation of District Survey Report.

The Sub Divisional Committee vide its Letter dated
13.01.2023 recommended uploading the DSR for 21 days

on NIC and it was uploaded on the portal on 13.01.2023.
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21,

22.

23.

24,

25.
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Thereafter the District Magistrate, Saharanpur submitted
the copy of the DSR Saharanpur to Member Secretary,
SEAC for its appraisal on 18.12.2023.

The Director, Directorate of Geology and Mining, Uttar
Pradesh through its letter dated 19.04.2024 informed
Member Secretary SEAC that the DSR for District
Saharanpur is prepared in consonance with the SOP
issued by SEIAA/SEAC.

Subsequently, the DSR for Saharanpur was extensively
appraised in Joint Meeting of SEAC 1 and SEAC 2 on
03.05.2024 and was approved by SEAC and forwarded it
to SEIAA.

SEIAA, U.P. in its 814" Meeting held on 24.05.2024
agreed with the recommendation of SEAC and approved
the DSR Saharanpur.

Also, the Member Secretary, SEIAA by its Letter dated
07.06.2024 informed the Director, Directorate of Geology
and Mining about approval of DSR.

That the DSR which was approved is valid for a period of 5
years as per EIA Notification dated 15.01.2016 and

25.07.2015.
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26.

27.

18

That it pertinent to mention here that the auction notices
dated 28.02.2025, 26.05.2025, 05.06.2025 and 07.08.2025
were issued only after the Final DSR was approved by
SEIAA.

That the contention of the applicant that the replenishment
study was not conducted by a credible Central or State
Institution or Agency cannot be sustained because Sub
Divisional Committee consists of officials from several
departments of the State Agencies which are well equipped
and competent to carry out replenishment study as well as
prepare District Survey Report.

It is submitted here that the EIA Notification dated
25.07.2018 mentions the structure of the DSR and its
contents wherein it has stated that survey shall be carried
out by DEIAA with the assistance of Geology Department
or Irrigation Department or Forest Department or Public
Works Department or Ground Water Boards or remote
Sensing Department or Mining Department etc. in the
district.

Further, the SOP issued by SEIAA states that it will be
responsibility of the SDC/hired agency to collect primary

and secondary data, DSR drafting with Annexure-1 to
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29.

30.

19

Annexure-VII and conduct presentation before
SEAC/SEIAA and DGM, hence DSR which has been
prepared is in consonance with the provisions of law.

That it is submitted that the applicant has not pointed out
any categorical illegality in the procedure of preparation of
DSR for District Saharanpur and has only contended that
since it was prepared prior to issuance of SOP dated
02.02.2024 it is not in consonance with SOP and other that
the replenishment study was not part of the DSR.

It is pertinent to mention here that the draft DSR of District
Saharanpur was uploaded on 13.01.2023 but it was
approved by the SEIAA only on 24.05.2024.

It is submitted that the Director, Directorate of Geology and
Mining intimated SEIAA, U.P. through letter dated
19.04.2024 that the DSR prepared was in consonance with
the SOP issued.

That the DSR for Saharanpur is in strict adherence to the
SOP.

That it is submitted that the contention of the applicant that
certain areas advertised and which are part of the DSR are
either wholly or partly filled with water is not accepted in the

manner stated. It is pertinent to mention here that the
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31.

32.

33.

20

mining areas often get flooded with water and
subsequently water recedes after monsoon so it is a
temporary geographical condition and the same cannot be
a ground to allege that the replenishment study has not
been carried out and that the area is not fit for mining.

That it is pertinent to mention here that the entire process
of preparation of replenishment study and District Survey
Report of Saharanpur is in consonance with the EIA
Notifications as issued by MoEF&CC, SSMG 2016 and
EMGSM 2020 and directions of this Hon’ble Tribunal.

That despite carrying out replenishment study for 3
consecutive years as prescribed in the Para 5.1 of the
EMGSM 2020 titled as Generic Structure of Replenishment
Study, the applicant without any credible material to prove
otherwise has filed the instant original application which
shows that the intention of the applicant is not protection of
the environment but only to harass the answering
respondent.

That it is pertinent to mention here that the contention of
the applicant that quantity mentioned in the advertisement
is more that the replenishment study for the period 2024 is

not accepted as stated. It is submitted that the quantity
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35.

36.
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mentioned in the auction notice is the same as the quantity
mentioned in the approved DSR which was prepared on
the basis of study of 2022 and 2023 which is correct and
therefore there is no illegality in the auction notices dated
26.05.2025, 05.06.2025 and 07.08.2025.

That it is submitted that the DSR is prepared for a period of
5 years which provide a generic data for 5 years which
helps in ascertaining an approximate quantity available in a
mining lease whereas replenishment study is carried out
annually which helps to determine the annual replenished
quantity.

That the annual replenishment study is a mandatory
standard condition for sand mining mentioned in the
environmental clearance as mentioned in SSMG 2016. The
standard condition is reproduced herein under for your kind
perusal: “To submit annual replenishment report certified
by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining
activity / production levels shall be decreased / stopped
accordingly till the replenishment is completed.”

That it is pertinent to mention here that the SEIAA, U.P.

vide its Meeting dated 06.03.2025 kept all the approved

984



985

37.

38.
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DSRs in abeyance till replenishment studies are submitted
before SEIAA for each DSR. Keeping the DSRs in
abeyance was conditional i.e. till such time replenishment
studies are not submitted before the SEIAA.

That it is pertinent to mention here that the DSR for
Saharanpur was uploaded on public portal for more than
21 days and some grievance/complaints were received by
the SDC and the same were addressed and thereafter the
DSR was approved by SEIAA.

It is submitted that the applicant has never represented or
filed objections to the DSR when it was on the public
domain and it was only after the Letter of Intent were
issued in the auctions notices, the instant Original
Application has been filed which raises questions on the
bonafide of the applicant.

That the answering respondent had participated in the
advertisement dated 28.02.2025 and was subsequently
granted Letter of Intent dated 11.05.2025 in respect of area
at Gata no. 1/1, situate in Village Rasoolpur Urf Rasooli —
108991, Tehsil Behat, District Saharanpur, admeasuring

34.0 hectare with annual quantity of 6,12,000 cubic meter.
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True copy of the Letter of Intent dated 11.05.2025 is filed

herewith as Annexure No. 2.

39. That the date on which the DSR was placed before the
public for objections/comments i.e. 13.01.2023 on that date
the replenishment study was upto date.

40. That even when approval of Final DSR was done the

replenishment study of years 2022 and 2023 were seen.

That in view of the foregoing reasons, none of the
prayers/reliefs prayed by the answering respondent
deserve to be granted. It is the respectful submission of the
answering respondent that the present original application

filed before this Hon’ble Tribunal deserves to be dismissed.

(A) Pass any such other order or orders as this Hon'ble
Tribunal may deem fit in the facts and circumstances of the

case.

Dated: 9.12.2025 Respondent No.15

New Delhi Through [
e
PALLAVI PRATAP

ADVOCATE
COUNSEL FOR THE RESPONDENT NO.15
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Phone: +91-999990078

Email: pallavipratap@hotmail.com
Address: A/90, LGF South Ex. Il
New Delhi 110049
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PUSHPILA BISHT
Advocate for the Respondents No.15
ENROL NO. UP/1075/1998
C-345, Indira Nagar, Lucknow, Uttar
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Mob: 9839015626
Email: pushpilabisht11@rediffmail.com
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BEFORE THE HON’BLE NATIONAL GREE?‘(TR BM
SITTING AT NEW DELHI

MEMORANDUM OF APPLICATION
(Under Sec. 14 and 15 of the National Green Tribunal Act, 2010)

ORIGINAL APPLICATION NO. 427 OF 2025

Ameel Khan . APPLICANT
VERSUS

State of Uttar Pradesh and others
.. RESPONDENTS

AFFIDAVIT

‘ﬁ:.@ 1. That | am the partner of the respondent no. 15 firm and as
such | am conversant with the facts of the case and thus
competent to affirm this affidavit.

2. That | have read the contents of the accompanying
application including facts in brief etc. from pages 1 to ......

and have understood the same.

L
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3. That the facts stated therein are true and correct to the best

of my knowledge and belief and nothing material has been

suppressed.

4. That | have instructed by Advocate and the Application has

been prepared by my Advocate on my structions are stated

ey above.
p ks Al y NN
/ :’;/‘:ﬁt; t%-‘%'\""\‘{? f,‘: \ %
S VARRE: \Verified at ﬁ&ﬁw ............. On this ... A-ceeeemee
fi /NPT aw Y \*‘
| o, [ROVO" T Q/\
Do\
DEPONENT

VERIFICATION

| above named deponent do hereby verify that the contents of the

above affidavit are true and correct to the best of my knowledge

and belief and nothing material has been concealed there from

Verified at . S MU@ oNn ... day of ... 2025,

(S —

e s g v

at.. H‘ S’é gM i D! sented this affidavat

before me and ‘ml qzed it on Qath aftee
hearing and understanding

Saharanpur Vigpy KAmar
JP INDIA sdecal S8d Notars
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ANNEXURE NO.1 992

T Ho o TA0-33004/99 REGD. NO. D. L.-33004/99

The Gazette of India

EXTRAORDINARY
9T [I—EUS 3—3U-WUE (ii)
PART II—Section 3—Sub-section (ii)

IR | WehTiyTa
PUBLISHED BY AUTHORITY
|, 2827] =3 feoell, GE@R, J[@TE 25, 2018/4TEUT 3, 1940
No. 2827] NEW DELHI, WEDNESDAY, JULY 25, 2018/SHRAVANA 3, 1940

qqiaer, a9 AR Sarg TRad w94 T
FfergEeT
< feeetl, 25 S[eTe, 2018

1.3, 3611().—ATLT TLFHT & ThTA TATALT 31T AT HATAT T ATSLAAT |, F.3M. 1533(30)
JrE 14 Frday, 2006, 9T & TSI, AT, A6 1, @< 3, 3I9Ee (i) # (FF =99 =9+ 7497 3O
STTerg=aT FgT 74T ) TRTira i 7 oft, S g g wataww FErh F g9y § Ao st Fuae g

Y qATEX, a9 3T Faarg Taad §aad § I AEadT H w1 141(H) T 15 F9aT,
2016 grer enfara B g, o sivor wiastt % oo e aaeror R dame s £ afFar @ =g G
TR

I T g A AT 3y AT 7 2015 #i fre @t (dersuer) sear 1806, FEsvom
TATH ATEE T TF 77 & 7ol & e 7rf=eer (frarsue) €, 2013 # 290, g6 FAT foewreay a9
ATEE T5T UF 7T % HIHA |, T a1l & a1, arrg 11 759, 2018 ¥ 19 5, 2018 F a9 § a1
e ¥ & 9w o gf=st % forg e gdar RO & w3 11 a1 3 Yq & & o gf@si fr S
e ROE 33 F3 F Orw ofeat 1 Tmrae #9 F o e v /A e agtewr g9
FRrerteor srfersr s e f&eras gearse afata @ e T g

AT FAT LRI A1 2d § qgiawor (§veqor) H=w, 1986 & =% 5 % 3uf+aw (3) * @ (F) %
eI AT & T SATAT | ATHH TS FAT ¢

S e qeaRTe, gAtawer (g Faw, 1986 F Faw 5 % sufRaw (4) F ary uteq watew
(srzegor) stterfeaer, 1986 (1986 T 29) T &mer 3 it ITETT (1) T ITLTT (2) F @ (v) FTT Ta aTiwat
FT TINT FA gU AT TLHT 6 TARTATT TITE T a9 HATAd it Afag=qr &, Fr.3m 1533(31) ara
14 fHdaz, 2006 # oo T F9med Hedt g, T7q -

4250 GI/2018 D
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I STTEREAT § qifere 10 % T uw Fefarted @ ST, eriq -
“qfRfare 10
[&r 7 (iil) () ¥4]
1. T @A AT T4t a G & fog S e R R #- F g wiwar
S Feeqor foaie S9e w9 7 g 32eT (A0 919 @Ae F forw anted frgiat F aaE)
et i gtaa s g -
IFAT AT THIT % &A1 Hl TgA, gl @ad Al AqAT (AT ST THhaT § ; AT AT F &A1

TEATH TAT FAFELHAT Al 3T TASTIT & FHereaar Sgi @ &1 wfaiug B Srar Aeu o7 aas 6
T T T TUET TAT IH & § G 6 THTq HIS o6 (o7 THT FT AGATT FHEAT |

foare & fMwferfera gues giv

) IEITEAT

(2) N ® G99 FTAFATIT FT HETTATHA ;

(3) srafearta &= T Ferar it srafyr afgq o § ==+ 9t it 947 ;
(4) To=er & a9 & I TTieT 1 TSt % 54

(5) o= i a9 o T ST AT X IT 07 GIAST % ICATEA & A1 ;
(6) Tt Y Afa=t § qerse & STHT g & TihHaT
(7)
(8)
9)
(

(

2
3
4

7) TSI T ATETOT TS ;

8) o # o ST &7 T © A+, FiW, I FU, @A o7fa ;
9) forar it sareft feurfay

10) TTEETE FUT ;

11) g Y G HOaT |

AT & SAfafes are § At safEe g

(F) TSIETaTE ST AT 41T 3T 7 ¥ % §d & AL
() TSrETaTe X AT Fehg AT AU AT T ITAedT ;
(1) ST o= @ & @A gl & S ST 99 |

ST Tt Fera Mt sriewTer g gEse fownr a1 = Genr a1 a9 @awr ar @
AT @ a7 991 91 A1 ga7 Faad [Em 91 @|a Ganr anfe & agrar & S § gaer G
STTOAT |

ey Al & g afga Rardt vt
FHE, | A&l w A IBEIGERCED fSrer 7 witrera Mewrfaa g
(=T fererrHTeR)
(1)
(2)
AEeAqut AfeEl S et i ger Advard
FH T, | L AT LTI T 719 B & g1 daTE | I F EW SgA & T 9T FATS

(Freinfie #)

(1)

()
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TR e F U | uFugesfou | e@Fme ge F ©u | by ge F T | w ang @b
fRrerfeer fFam w99 | el o | e o oo | Reefrer B | amar @ fifes == o)
T & T AT TT A4S A daTs | & Hr SfEd | T & (I | (FA G gHAT A
(Frerfier &) | =fteTe (Hiex #) Hrex #) 60 sfaera)
EIRE SR I
e (Hifew =) T (difesw =) e (HITeH 2) FA AT ARG Gt AHAr
(fifeF 2)
ENEERSRICE
FHE |TEr AT | @A e F | G@EA ge & WU | gHEs e & | @Ea ge | g T
T oo Ao | et fFo oo | o AR | F oo |awfas ewar
T o qdt (e Y Fars | Bhu U e & | Freer | (Hifew o= H)
7T gy T 9T | (FeRerrieT ®) da =Arere | B W | (3 CIEE]
(Hrez ) 7 (3% | swar FT 60
e #) ferera)
(1)
2)
BT
ferg
TAT

3T yari gfata, < (i) 37 s9rt afseee (i) Faferiea fram & afgwfat @) f=r Gamr (@) o=
g fAeEr a ar wfafy (1) 39 {awr (@) 9-FEmm T emw afawr @ fewe aaft, gwe % o
SULHAT AT G Hl TG FA & 7 T w219 #1, e fore axiawer [t w1 sraa GHar @ g,

IO FT |

GO GoaT Y G9OET F F fog st Rfer

GAT AT T EIUAT FATT T A0 ST TG IT 7T 6 AATg &7 F J-TA o ST T2 6T FAT0RA |
zorer FRorta 3w safeufa, ==w T gtast &1 gt G ST | BT a< 31 g | gf6st & == e a i
AT q-snafa foTe =i ser Feat & seme a7 forar o Jean €, g Felt fafore /ey am e & e 3
50 & 60 TTTerd 21 ThaT & | ST % TEIel TSAl § Gielsl H6eah, SH gees, 74l § Ioo= <d, dT &l
T HIeZ T HATEH G HET SATAT | 17T THeh S Fol A TASE Fl (Rl [HT0T 7T AT &1 it Fiasr
AT T TIOAT L AT AT ATAT AT ¢ |

ST gderr RO o # G fY SToft o7 SE ITew # afeasd S U FodeL & AT §
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IHHT TF I T@HT @7 ST 9971 39 21 f7F F forw e i seemse a7 oft 9ree e S oare
feroafort aw e o stroem qer =t agt arar S g 9 Ser wwtewr gee Syt st 5 sg
T F Wrae T it S arett sifaw R § 37 ategtea AT s

ST Faeror fore qatawer AErl, et i geaisT aarsE et i GA w7 FT S a9 |
o 1 Io¥% 9= 99 § UF 1% d=a= AT ST |

I1. ST & AT 4 I G & B witor @S F forg Rrar adeor R e s & wiFar

ST e RaTE &1 et § Tl 07 G & o7 g% 9 8§ G472 631 ST 3 39 9 &l
gfects A § FAFeL F FTATT B ST TF T TG 797 JTuam 997 39 21 2= F oo e ff a9
v ot gree Frar stros | e frefer 9w e e stroam qur 3ty |95y g srar g ar e aatawr
Tera fRegtor yrfaemer g @ 7 F 9w qa £ S At sifaw fare § s afeafera B s

T @A AT T4t a @A & T o7 @iasit & o e qaeqor [Re f= afog @eesht & Sqqae
gift .-

meaﬁww%%ﬂwaﬁ%ﬁ%ﬁq%ﬁw&ﬁihﬁmm
(1) T=dTaT

) ﬁlﬁﬁwmﬁwﬁ?m?ﬁm;

(3) Trer =1 HTemTor YThrE ;

4) S Y sredta fourfay

5) for=Te fAewmEe o ;

(6) TSI & o ITANT FT Tet © a4, FW, JATT FU, @A S ;
7) 5 & \ag STt 37 AT Stet &1 9fvge T ;

8) et ® =t gfw i Jeramyg Rty ;

(9) F=forfaa yT=T & aqam e § @\ ugt % =AY -

. GES  F | TEET H | TSR FT | @9 UGT | GAA 9g FT | @A g Hf | @AT qg Al

T Gl qm T | e el srater srater
TOF TEAT | Q9T TeAT | (FFATH) | (YRIHF) | (TRer/gET
wakE | | | TR

gAaq TETAd | et Hitea/fiv-Fhicea | watawofi gaq 49z & | mew i &y
g g A | (FrE /A et srferame | srateafa (AT /gHTa)
SIRAEE] BRI IECL GGEERIEENCEIE LE]

aft & fom ar TATILT | Z9T7R)

ot w19 IEEICIIE G

Frefier) FA A A

qfgd o= HEar

11 12 13 14 15 16
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TO=er &9 99 i wTe S= e 3T e
fomer i o % o Seared e T witor =fes F w6t

(12) 5 =1 gfbs gt
(13) TRHTIET =T % ATE Sel § S 957 & GThT il ITeh! agam qigd gAv -
FHHE, | @S | TI FT | ST T | A T | Eted AT T | ITANT gAq g Y
Gk Gk TR AT | seer it | FRw S | i Sear | (SRfteas safety
qaT US| §EAT Ud | 9T @ed fe-ftas) | (srerier U
LRED qTE g T & Z9TTAR)
HE&AT
1 2 3 4 5 6 7 8 9
(14) TSt ® IUeed T @A HSTT
(15) TSt ® Iuerse @it T Frferet / I ;
(16) @A T ST ;
(17) o= &9 aut & W gies £ 997 i i |
(18) o= & "l 9 freaifea wfasr oz
)

(22)
(23)

(24)
(25)

(26)
(27)

I & % A, Tgl @A TGl FT THE 7, AAq @A Tgi Ait T&qT, dareafa (reqier diw
29T ;

Srer 7 arfefRataet saamefie o=, =fe #rs 21 ;

TTELT (AT, T, €T, Ja&T, TTEIT AT IO, G-3THA, F, a9 AMS) T @A HIAHATT
T T ;

JATILOT G2 GAT HATT FT FH FLA 5 (70 STATLCHF YT |

gad ThU T & T g 9T wAT (Bt § [Homt o @Egw, swqr@a g st JisEm &
AETT) TATAH AL Fl TgA gl RIATead AT TATE ;

ST Reior ud enat = T

et & sraeTtas qear g5t & A (e ud qutes & TR & fOge 7= a9 % 2rer
T TEIT FIA il AALTFAT B) ;

5 & wger 2t oIqa Tgt & wHarer § 9T 99 S ghid 98t o
TS 3T GAAT |

e aatawor gara e srfdsrer (SEardun) S 7 wor gfasr £ FFew i awfa F sreme o
TETeT 5T AR & Gies Y g-fem fFanr F wwwdt & e adger e § o /e a5
qieATerd w7 T |

S aerer fFare aatavef R, Rt # i G #3937 aRAEsmEt F geatsa & forg aramw
T | TXITE T I 979 a9 § U a7 T2rd a1 ST 17

[T, &, Te7-11011/26/2018-3TET-11(TH)]
FTALT AT, Hh di=a
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feoqor g sfeR=AT W % TS, srETereen, 91 1, @ 3, Iu-gT (i) # &, #1.em. 1533(3N) aE
14 TEda¥ 2006 FTRT THITAT f TE off 3T ToraTq S HerqaT wgentea & = -

1. FT. 3. 1949 (31), I 13 74, 2006;

2. FT. 1. 1737 (31), I 11 7@, 2007,
3. FT. 3. 3067 (31), are 1 fagaw, 2009;
4. FT. 3. 695 (31), AL 4 3791, 2011;

5. FT. 1. 156 (), AT 25 SAast, 2012;
6. FT. 31T, 2896 (31), aite 13 fawaw, 2012;
7. FT. 3. 674 (31), I 13 914, 2013;

8. FT. M. 2204 (1), ATEE 19 TS 2013;
9. FT. &, 2555 (31), I 21 397, 2013 ;
10 T, 3. 2559 (), aTE 22 3T, 2013;
11. & . 2731 (), aE 9 fdaw, 2013;
12. T 9. 562 (31), ITEIE 26 wa<l, 2014;
13. T 9. 637 (1), AT 28 ®ad, 2014,
14.  FT. & 1599 (31), ITE 25 5, 2014;
15. . 3. 2601 (31), TG 7 7@, 2014;
16. . 3. 2600 (31), ITE 9 srFzaw, 2014;
17. & 9. 3252 (1), aiE 22 fRwaw, 2014;
18. . . 382 (31), A9 3 HYEd, 2015;
19. T 3. 811 (1), a<i™ 23 |14, 2015;
20. . & 996 (), ATEIE 10 19T, 2015;
21. L. 3. 1142 (1), I 17 30T, 2015;
22. . W 1141 (), I 2 9 ¥, 2015;
23. . . 1834 (1), AT 6 TS, 2015;
24. . 3. 2571 (1), a9 31 3R, 2015;
25. & 92572 (1), aE 14 fdaw, 2015;
26. . 3. 141 (1), aT4E 15 99, 2016;
27. . 3. 648 (31), 914w 3 AT, 2016;

28, . . 2269 (31) AT 1 TS, 2016;
29. T . 2944 (), IEE 14 e, 2016;
30. T . 3518 (31) AT 23 FFa% 2016;
31 FT. 31, 3999 T (31) e 9 famew, 2016; i
32. . 3. 4241 (1) I 30 fawaw, 2016
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th July, 2018

S.0. 3611(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forest issued vide number S.0. 1533(E), dated the 14" September, 2006 published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) (hereinafter referred to as the said
notification) directions have been given regarding the prior environmental clearance;

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said
Notification vide S.0. 141 (E) dated 15" January, 2016 wherein the procedure for preparation of District
Survey Report for minor mineral has been prescribed;

And whereas, the Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 11" April, 2018
and 19™ June, 2018 in W.P. (PIL) No. 1806 of 2015, in the matter of Court on its Own Motion Versus the
State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar
Versus the State of Jharkhand & Others, has inter-alia directed the preparation of District Survey Report for
minor minerals other than Sand and Bajri or delegation of the powers for preparation of format of District
Survey Report of minor minerals other than sand and bajri to the State Government and/or District
Environment Impact Assessment Authority and District Expert Appraisal Committee;

And whereas, the Central Government hereby in the public interest dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules, 1986,

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests vide number S.O. 1533(E), dated the 14" September, 2006, namely: —

In the said notification, for Appendix X, the following shall be substituted, namely: -
“APPENDIX - X
[See paragraph 7 (iii) (a)]
L PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following: -

Identification of areas of aggradations or deposition where mining can be allowed; and identification
of areas of erosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for replenishment after
mining in that area.

The report shall have the following structure:
(1)  Introduction;
(2) overview of Mining Activity in the District;
(3) the List of Mining Leases in the District with location, area and period of validity;
(4)  details of Royalty or Revenue received in last three years;
(5) detail of Production of Sand or Bajri or minor mineral in last three years;
(6) process of Deposition of Sediments in the rivers of the District;
(7)  general Profile of the District;
(8) land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.;

(9) physiography of the District;
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(10)

rainfall: month-wise;

(11) geology and Mineral Wealth.

In addition to the above, the report shall contain the following:

(a)
(b)
()

District wise detail of river or stream and other sand source;
District wise availability of sand or gravel or aggregate resources;

District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of
Geology Department or Irrigation Department or Forest Department or Public Works Department or Ground
Water Boards or Remote Sensing Department or Mining Department etc. in the district.

Drainage system with description of main rivers

Area drained
S. No. Name of the River % Area drained in the District
(Sq. Km)
(1)
(2)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Total Length in the District Place of origin A1t1t1.1d'e at
(in Km) Origin
)
(2)

Portion of the River or Stream
Recommended for Mineral
Concession

Length of area
recommended
for mineral
concession (in
kilometer)

Average width
of area
recommended
for mineral
concession (in
meters)

Area
Mineable mineral

potential (in metric
tonne) (60% of total
mineral potential)

recommended
for mineral

concession (in

square meter)

Mineral Potential

Boulder (MT)

Bajari (MT)

Sand (MT)

Total Mineable Mineral
Potential (MT)

Annual Deposition
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S. River | Portion of the | Length of area | Average width Area Mineable mineral
or river or stream | recommended of area potential (in
No. . recommended .
Stream | recommended for mineral recommended . metric tonne)
. . . . for mineral
for mineral concession (in for mineral . . (60% of total
. . . . concession (in . .
concession kilometer) concession (in mineral potential)
square meter)
meters)
(D
(2
Total for the
District

A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (ii) Officers from (a)
Irrigation department, (b) State Pollution Control Board or Committee, (c) Forest department, (d) Geology or
mining officer shall visit each site for which environmental clearance has been applied for and make
recommendation on suitability of site for mining or prohibition thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of
the river or streams. As per the site conditions and location, depth of minable mineral is defined. The area for
removal of the mineral in a river or stream can be decided depending on geo-morphology and other factors, it
can be 50 % to 60 % of the area of a particular river or stream. For Example, in some hill States mineral
constituents like boulders, river born Bajri, sand up to a depth of one meter are considered as resource mineral.
Other constituents like clay and silt are excluded as waste while calculating the mineral potential of particular
river or stream.

The District Survey Report shall be prepared in the district and its draft shall be placed in the public
domain by keeping its copy in Collectorate and posting it on the district’s website for twenty-one days. The
comments received shall be considered and if found correct, shall be incorporated in the final Report to be
finalised within six months by the District Environment Impact Assessment Authority.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years.

II. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

The District Survey Report shall be prepared for each minor mineral in the district separately and its
draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on district’s
website for twenty-one days. The comments received shall be considered and if found fit, shall be
incorporated in the final Report to be finalised within six months by the DEIAA.

The District Survey Report for minor minerals other than sand mining or River bed mining shall be as
per structure mentioned below: -

FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

(D) Introduction;

2) overview of Mining Activity in the District;

3) general Profile of the District;

4) geology of the District;

5) drainage of Irrigation pattern;

(6) land Utilisation Pattern in the District: Forest, Agricultural, Horticultural, Mining etc.;

@) surface Water and Ground Water scenario of the district;
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(8) rainfall of the district and climatic condition;
9 details of the mining leases in the District as per the following format: -
Sl. | Name of | Name Address & Mining Area of Period of Period of Mining
No. the of the Contact No. | lease Grant | Mining Mining lease lease
Mineral | Lessee of Lessee Order No. lease (Initial) (1972, .renewal)
& date (ha)
From To Form To
1 2 3 4 5 6 7 8 9 10
Date of Status Captive/ Obtained Location of the Method of Mining
commencement | (Working/Non- Non- Environmental | Mining lease | (Opencast/Underground)
of Mining Working/Temp. Captive Clearance (Latitude &
Operation Working for P (Yes/No), If Longitude)
dispatch etc.) Yes Letter No
with date of
grant of EC.
11 12 13 14 15 16
(10)  details of Royalty or Revenue received in last three years;
(11)  details of Production of Minor Mineral in last three years;
(12)  mineral Map of the District;
(13)  Tlist of Letter of Intent (LOI) Holders in the District along with its validity as per the following
format :-
(14)  total Mineral Reserve available in the District;
SI. Name Name Address & Letter of | Areaof | Validity Use Location of the
No. of the of the | Contact No. Intent Mining | of Lol (Captive/ Mining lease
Mineral | Lessee | of Letter of Grant lease to Non- (Latitude &
Intent Holder | Order No. be Captive) Longitude)
& date allotted
1 2 3 4 5 6 7 8 9
(15)  quality /Grade of Mineral available in the District;
(16)  use of Mineral;
(17)  demand and Supply of the Mineral in the last three years;
(18)  mining leases marked on the map of the district;
(19)  details of the area of where there is a cluster of mining leases viz. number of mining leases,
location (latitude and longitude);
(20) details of Eco-Sensitive Area, if any, in the District;
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(22)
(23)

(24)
(25)

(26)
27)

The District Environment Impact Assessment Authority (DEIAA) based on the nature and type of
minor mineral in the District may include the additional parameters in the District Survey Report in
consultation with the Department of Mines and Geology of the concerned State Government.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years”;

[F.No. L-11011/26/2018-IA-II (M)]
GYANESH BHARTI, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) vide number S.O. 1533 (E), dated the 14" September, 2006 and subsequently

impact on the Environment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest

etc.) due to mining activity;

remedial Measures to mitigate the impact of mining on the Environment;

reclamation of Mined out area (best practice already implemented in the district, requirement as

per rules and regulation, proposed reclamation plan);

risk Assessment & Disaster Management Plan;

details of the Occupational Health issues in the District. (Last five-year data of number of
patients of Silicosis & Tuberculosis is also needs to be submitted);

plantation and Green Belt development in respect of leases already granted in the District;

any other information.

amended by :-
1. S.0.
2. S.0.
3. S.0.
4. S.0.
5. S.0.
6. S.0.
7. S.0.
8. S.0.
9. S.0.
10. S.0.
11. S.0.
12. S.0.
13. S.0.
14. S.0.
15. S.0.
16. S.0.
17. S.0.
18. S.0.
19. S.0.
20. S.0.

1949 (E), dated the 13th November, 2006;
1737 (E), dated the 11th October, 2007,
3067 (E), dated the 1st December, 2009;
695 (E), dated the 4th April, 2011;

156 (E), dated the 25th January, 2012;
2896 (E), dated the 13th December, 2012;
674 (E), dated the 13th March, 2013;
2204 (E ), dated the 19th July 2013;

2555 (E), dated the 21st August, 2013;
2559 (E), dated the 22nd August, 2013;
2731 (E), dated the 9th September, 2013;
562 (E), dated the 26th February, 2014;
637 (E), dated the 28th February, 2014;
1599 (E), dated the 25th June, 2014;

2601 (E), dated the 7th October, 2014;
2600 (E), dated the 9th October, 2014;
3252 (E), dated the 22nd December, 2014;
382 (E), dated the 3rd February, 2015;
811 (E), dated the 23rd March, 2015;

996 (E), dated the 10th April, 2015;
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21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.

S.0. 1142 (E), dated the 17th April, 2015;
S.0. 1141 (E), dated the 29th April, 2015;

S.0. 1834 (E), dated the 6th July, 2015;

S.0. 2571 (E), dated the 31st August, 2015;
S.0. 2572 (E), dated the 14th September, 2015;
S.0.141 (E), dated the 15th January, 2016;
S.0.648 (E), dated the 3rd March, 2016;

S.0. 2269 (E) dated the 1st July, 2016;

S.0. 2944 (E) dated the 14th September, 2016;
S.0. 3518 (E) dated the 23™ November 2016;
S.0. 3999 (E) dated the 9™ December, 2016; and
S.0. 4241 (E) dated the 30™ December, 2016.
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